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81rbal SaMI tnatttate of Palteobot .. y 

8728. SHRI MANIBHAI J. PATEL : 
Will the Minister oC EDUCA nON be 
pleased to state : 

(a) whether it it fact Ibat a CoanIIItW 
ha& been appointed to CDqIIire iAte lhe 
working of the Birhal Sahni Institute of 
Palaeobotany, Lucknow ; 

(b) if so, tbe personnel of the Com-
mittee and their fiodiop 10 far; and 

('c:) whether Central Governmeol are 
lakinl over Ihe Instittlte and if 10. the ex-
penditure involved in doing so alld the 
liabilities of the In.titute at present ? 

THE MINISTER OF EDUCATION 
(DR. T1t10UNA SEN): (a) Yes, Sir. 

(b) A statement is laid on tbe Table 
oC the House. lPlacrd /" Library. $u No, 
LT.1064,68]. 

(c) The report of the Committee is 
under consideration. 

Lac:hit Sena 

8729. SHRI 0 N. PArODIA: Will 
the Minhter of HOME AFFAIRS be pleas-
ed to state: 

(a) whether tho Central Oovornment 
bay. been informed by lb. Oover_t of 
Assam. about the steps laken by Ibem 
eitber to ban tbe '"Llchit Sena" or to curb 
its activities ; aDd 

(b) If so, the de\8i1s thereof? 

THE MINISTE:R OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (8) and 

'(b). The State Government have issued 
dotention orden under the P .... entiv. De-
tention Act, 1950, against 29 persons sus-
pe<:ted 10 be involved in livi... publicity 
to leatlets of Lachit SOlla, Ollt of tbis 16 
have already been detained. 

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 4915 DATED 

19.4.1968 REGARDING INQUIRY 
OfPICER.S OF DELHI ADMINIST-

RATION 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): On 19tb 
,.pril. 1968~ in r.ply to qlJOltioo !l!o. (U~ 

starred) 7915 by the Hoo'ble Member Shri 
K. P. Singh Deo I had mentioned that in 
a cerlaiu di5ciplinary proceedin& Sbri K.C. 
CoIIsIJ', A"DtaIlt Director, ludallria, Delhi 
Administration IIa4 held only two beariolS. 
H_ ad verilication it was detected 
that the number or hearinllS held by Shri 
CODSui were six aDd not two. 
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"Will the Minister or Jndu.trial 
DevoloplllODt aDd Company Affairs be 
pleased to stale : 

(a) whether Professor M. S. Thacker, 
tbe Cbalrman of tb. Committee ap. 
~oiD"d til ioYestiy,te intll tile ~ueati~" 


